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lbprratc paghg b pI~ea to fhb Part hr order that tt mw be 

PART IV 
Ah d * WIY.L m t u m  and Ordlnanm pfimwaha 

m w  m&ld LJ BI Govnmw. 

The folloMg.Act of the Gujarat Legislature having been assented to by the 
Governor on the 30th March 1963 is hereby published for genoral information. 

M. G. MONANT: 
Secretary to the Government of Gujarat, 

Legal Department. 
, 

GOJARAT ACT NO: XV OF 1963. 

(Fh pubIlshba, after having received the assent of the Governor in the 
* Gujarat GovemmmtlG&tte " on the 30th March I963 ), 

Am AH further to amend the Bombay Motor Vehicles 
(Taxation P-ngers) Act, 1958. 

It is hereby enacted in the Fourteenth Year of the Republic of India an 
follows : - 

1. (0 This Act may be called the Bombay Motor Vehicles (Taxation of Pas- sort title 

s a p )  (Gujarat Amegdment) Act, 1963- d commm 
-eat. 
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(2) It shall come into force on such date as the State Government may, by 
notification in the Official Gazette, appabt. 

r,: 
Yi Bmmdmenb 2. In the Bombay Motor Vehicles (Taxation of Passengers) A& 1958 @ere- Born. 

of mution 3 of LXVIl 
Born. mv11after referred to as the 'principal Act') in section 3, for sub-section ( I ) ,  the ,I 

O* lgE8- following shall be substituted, namely :- 1968. 

"(I )  On the oommenoement of the Bombay Motor Vehicles (Tkatlbn of wm 
Passengers) (Gujarat Amendment) Act, 1963, there shall be levied and paid xv of 

to the State Government a tax on all passengers &ed by stage carriage at 1963. 

such rate as would yield an amount equal to seventeen and one half per cent. 

of the inclusive amomt of fares payable to the operator of a stag carriage : 6- 

,i 

Provided that phere mch stage carriage plies exclusively iviwjitbin a municipal 
area or exclusively on such routes serving municipal and adjacent areas as may 
be approved by the State Government, the rate shall be such as would yield 
such amount, not exceeding seven and one half per cent. of the inclusive amount C.; P I < ,  

of fare so payable, as may from time to tim; be notified h the 'Official Gazette 

by the State Government. 

Provided further that subject to such conditions as the State Government may, 
by notification in the Official Gazefie, determine in this behalf, no such tax shall 
be leviable on any student in respect of one journey per day to and from 
an educational institution attended by him in the born fide prosecution of his 
studies:' 

hmhnof 3. Jn the principal Act, after section 9, th8 following neB section shall be 
mw wtbn 
QA ~0~ inserted, namely : - . 
Imm of .- , > > . . . 
urn. 

Befund of "9A. The Tax QiEcer shall refund to an operator in such manner as may 

h y m e n b  be prescribed the amount of tax and penalty (if any) paid by such operator in 
excess of the amount due from him. The refund may be either by cash pay- 

ment or, at the option of the operator, by deduction of such eXCtsB-fr0111 tho 
amount of tax and penalty (if any) due in respect of any other period : 

 provided that, the Tax mcer  shall k t  apply ~uch ex- towards the 
recovery of any amount due ih rerspect of which notice under sub-section (1) of 
&on 9 has been served on the operator, and shall then refund t h ~  balance 
(3 amn. 
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PART IV 
A& of the Gujarat Legislature and Ordinances &omulgatod 

and Regulations made by the Governor. 

The following Act of the Gujarat Legislature, having becn assented to by ~ h c  . . 

Governor an the 23rd October 1964 i s  hcrcby p~~bl i s l~cd  for general informatio~i. 

+ AREA& S. SARELA. 

Secretary to the Govcrn~~ient of G ~ I  iacdt. 

Legal EepaR!ncnt? 

(First published, aftcl- I:aving reczit~ed the assent of the  C;~,\:ti-noi iri thr 

"Grijcwet ~ o v e r n m e t ~ r  Gnz~rre" on the 28th Octobcr 1964). i 4 w  
' 

A11 Aft, further (u s~nend the Bombay Motor Vehicles (l'axation of 

Passengers). Act, 1958. 

It is hereby enatted in the FiftcerltI~.~&r of the Republic of Itldisi as fulloiCs : - -  - -  

I.  ( I )  This Act .may bc called the Bombay Motor Vehicles ( ~ a i a t i o n  bf shwt title 

Passengers) ICilrjarat Amendment) Act, 1964. 
and commw. 

0 osment. 
"k A-9 ' 

> 

(2) It shall come into force on such date, as Lhc State Governme~ll may, by 

notification . . i n  the Offkial Gazefft., appoint. , 

2, In t i le Bombay A Iotor Vehicles (Tnxatio~~ ' of 1':lssen~e:er~) Acl. 19.59, jti ~,,,&,,,t 

LXVU ;ectiun 3, in the second proviso to sub-section (I), for the words "in respect of gfawtfOn3 t 
d Born. LXVII one journey per day to and from an educational institution attended by him in 1 9 ~ 8 ,  



1CtA (kUJ. (;OW. CiAZ.. EX., OCTOBER %. I9611 KXiKTIK,\ 6. ldSU I P a w  TV 

he born fide prosecution of his studies" the following shall be substituted, 

namely : - 

"in respect of jorirneys not more than two per day to arld from an educational 

institution or any other place attended by him in the bonn fide prosecution of 

his studies or for untIergoing any training in compliance with the requirements 

of such educational institution." 

. . - - . . . - -. . -. . . -- -- - + -. -- -- . - .. . - -. --- 
PHINIT3 AT THI. GOVERHMENT CENfRAL PRESS, AHMEIlAUAD. 
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PART IV 
Acfs of the Gujarrlt Legislature and Ordinances promulgated 

and Regulations made by the Governor. 

The following Act of the Gujarat Legislature, having been assentcd to by the 

Governor oa the 15th May 1965 is hereby published for general information. 

SUMANT M. V~DYARTHI. 

Secretary to the Governmelit of Gujarat, 
Legal Department. 

GUJARAT ACT NO. 13 OF 1965. 

( First published, after having received the assent of the Governor in the "Glrjnrat 

'4 
- rGovernrnent Gazeete" on the 17th May 1965. ) 

b' 

An Acl further to amend the7I3ombay Motor Vehicles (Taxation of Passengers) 

B 
Act, 1958. 

It i8 hereby enacted in the Sixteenth Year of the Republic of India as folIows : - 
1. ( I )  This Act may be called the Bombay Motor Vehicles ITaxatioa of Pas- m o ~  titla 

scngers) (Gujarat Amendment) Act, 1965. and mmmer- 
mmsnt, 

(2) It shall come into force on such date as the State Government may, by noti- 
fication in the Oficial Gazette, appoint. 

2. In the Bombay Motor VchicIw (Taxation of Passengers) Act, 1958. in sec- Amendment 

LKVn tim 5, after the words dLGovemmtnt treasury" the words "or in such other man- 
a f 
1951, ner as may be prc&bbdn shall b hertad. L m  or  

40 1068, 
m-Extn-I 4 (L~Ro) 
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P A R T  IV 
Ada of the Gnjarat ZRgislatare and Ordineawn promulgated and 

Regulations made by the Governor. 

The following Act of the Gujarat Legislature, having been assented to by the 
Governor on the 4th September 1969 is hereby published for general information, 

K. M. SATWANI, 
Secretary to the Government of Gujarat, 

Legal Department, 

GUJARAT ACT NO. 10 OF 1969. 

(First published after having received the assent of the Governor in the 
"Gujumt Government Gazette'' on the 6th September. 1969.) 

An Act further to amend the Bombay Motor Vehicles (Taxation of Passengers) 
Act, 1958, for tliz purpose of increasing the rate of tax on 

passengers carried by stage carriages. 

I t  is hereby enacted in the Twentieth Year of the Republic of India as fouows: - 
1. ( I )  This Act may be called the Bombay Motor Vehicles (Taxation of Passen- Shoa tit la 

gem) (Gujarat Amendment) Act, 1969. end cornmen. 
BBmemt. 

(2) It shall come into force on such date as the State ~bvernment may, by notifi- 
cation in the Oficial Gazette, appoint. 

2. In the Bombay Motor VehicIes (Taxation of Passengers) Act, 1958, in sub- hondment 

' section ( I )  of section 3, for the words "twenty per cent" the words "t-yenty three per of mt ion  

cent" shall be substituted. a of B O ~ .  
LXVII of 

55 1058. 
lT-Extrh-16 (Lino) 

. ..-- - .  . - - 
PRIMED AT Dlk! GOVlrRNhIEMT C E m L  PReSS. AHMEDABhD 



P A R T  IV 
A& of tb.Gnjntat bgbhtrue and Ordinances promulgated rmd 

Regubfiorrs m r l  by the Govmor, 

The following Act of the Gujarat Legislature, having been assented to by the 
Governor on the 9th December 1969 is hereby published for general information. 

K. M. SATWANI, 
-Secretary to the Government of Gujara~ 

Legal Department. 

GUJARAT ACT NO. 18 OF 1969. 

(First published after having received the assent of the Governor in the "GUjaraf 

Government Gazeit&' on the 12th December, 1969.) 

An act further to amend the Bombay Motor Vehicles 
(Taxation of Passengers) Act, 1958. 

14 is hereby enact@ in the Twentieth Year of tho Republic of India as folIows : -- 

1. ( I )  This Act may be calIed the Bombay Motor Vehicles (Taxation of 
title 

mngers) (Gujarat Amendment) Act, 1969. and m e  
cwment. 

(2) It shall come into force on such date as the State Government may, by noti. 
fication in the Ofjicial Gazerte, appoint. 

Brim. 2. In section 2 of the Bombay Motor Vehicles (Taxation of Passeogers) AC~,  

tTm 1ps8 morpinafw referred to as ''the prh~cipal Aa'7. after clause (3) the foilowing Amendment 
of mction 

1958. clause shall be inserted, namely : - 2 of Born. 
LXVII of 

"(3A) "new capital area" means the area. comprised in the new capitat with in lo5& , 
the rnanhg of clause (c) d secti~n 2 of the Gujarat New Czpita] (PuiphFrfl 

Control Ad, 1960;". 
. , I ,  . . ._.  _ .  d%C,.. , 

f V - E X ~ ~  (Line) 
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bendment 3. I, section 3 of the principal Act, in sub-section ( I ) ,  for the &t proviso, the 
of neation 
8 of following shall be substituted. namely : - 
mm of 
1a68. 

w ~ r o v i d ~  that where such stage orriago plies cx~osivo~y witbin tho nm 
capital area or a municipal area or ~xclusivcly on such routes serving the new 

. capital area or a municipal area and. also areas adjacent to either of these 
areas or serving the new capital area, a municipal a m  and the area between 
them, as may be approved by the State Government, the rate shafi be such as 
would yield such amount, not exceeding 79 per cent of the inclusive amount of 
fare so payable, as may h m  time to time be noth i  in the Omial Gazette by 
the State Government.". 

I 
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THE BOMBAY MOTOR VEHICLES (TAXATION OF PASSENOERS) 
(GUJARAT AMENDMENT) ACT, 1971. 

[ Act No. 10 of 1971 ] 
1 

Enacted by the President in the Twenty-second Year of h e  Republic of India. 

35 of In exercise of the powers conferred by section 3 of the Gujarat State Legisla- 
3971. 

ture (Delegation of Powers) Act, 1971, the President is pleased to enact as 

follows : - 

1. ( I )  This Act ,may be tailed the Bombay Motor Vehicles (Taxation of SI,,,~ t,itl, 

Passengers) (Gujarat Amendment) Act, 1971. and cornme. 
rhcsmant. 

(2) It shall come into force on 1st December 1971. 

2. In the Bombay Motor Vehicles (Taxation of Passengers) Act, 1958 as in Amendment 

force in the State of Gujarat (hereinafter referred to as the "principal Act"), in of mution 3 
of Born. LX 

section 3, to sub-section ( I ) ,  the following Explanation shall Ix dded after the VII of 1 ~ 6 6 .  

s m d  proviso. namely : - 

"Explanation.-ln this sub-section, "the inclusive amount of fares payable 
to the oprator" shall not include the amount of additional tax payable under 
section -3A.". 

3. In the principal Act, after section 3, the following section shall be inserted, Inlsrtioa of 

namely : - mction %A in 
Born. Lxm 

"3A. ( I )  There shall be levied and paid lo the State Government, in bv of sddi. 
addition to the tax leviable h d  pay able under section 3, a tax on all passen- tione' tax On 

P w * -  
prs carried by stage carriages, other than the stage carriages plying within t h c ~ ~  

arcas and on the routes specscd in the first proviso to sub-section (1) of sec- z$&y 
tion 3, at the following rates, namely :- 

Where the exclusive fare does not exceed seventy six paise, nil; 

Where it e x d s  seventy-six paise but does not exceed one r u p  and 
my three paise, five paise; , 

Where it exceeds one rupec and fifty three paise but dots not exceed two 

rupots and thirty paise, ten paise; 

Where it excoeds two rupees and thirty paise but dms not exceed thraa 
rupees and m e n  paise, *n paise; 

Aad for every seventy-seven paise or part thereof in excots of three 
tuptts and seven paise, five paise, 
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(2) Except as provided in sub-section (i), the provisions of this Act and 
the rules made thereunder shall, so far as may be. apply in) relation to the 

additional tax leviable and payable under sub-section ( I )  as they apply in 
relation to the tax leviable and payable under section 3. 

Exp1anution.-In this section, "exclusive fare" means the amount of fare d- 
culated after excluding from the inclusive amount of fare payable to the operator 
under sub-section ( I )  of section 3, the amount of the tax included therein.". 

V. V. GIRI, 
President. 

N. D. P. NAMBOODIRIPAD. 
Joint Secretary to the Government of India. 



PART VI GUJ. GOVT. GAZ., EX., NOVEMRER 80, I071IAGItAIIAYANA 9,; I893 i 4  

REASONS FOR THE ENACTMENT 

In order to raise adhtional resources to lx utilised exc1usiveIy for the relief 

of BengIa Desh refugees, the Government of Gujarat has proposed to levy 

additional tax on passengers carried by stage carriages other than those plying 

within the areas and on the routes specified in the first proviso to sub-section ( I )  

of section 3 of the Bombay Motor Vehicles (Taxation of Passangcrs) 

Acl, 1958 (as in force in the State of Gujamt), so as to yield a return of 

5 per cent on the tickets of the value of rupe one and above. The present 

measure is being enacted to give effect to the said proposal. 

2. The Committee constituted under the proviso lo sub-section ( 2 )  of 

section 3 of the Gujarat State Legislalure (DeIegation nE Powers) Act. 1971 

(35 of 19711, has been consulted before enactment of this measure as a 
President's Act. 

B. D. PANDB, 

Secretary to the Govt, of India, 
Ministry of Finance, 
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Acts of the Gnjaraf Legislature and Ordinanccr promulgated and 
Kegdatians made by the Governor, 

The following Act of the Gujarat Legislature having been. assented to by the 
Governor on the 16th August, 1972 is hereby published for general infor~nation. 

K. M. SATWANI. 
Secretary to the Governntent of Gujnrat, 

Legal Departmeut. 

GUJARAT ACT NO, 13 OF 1972, 

( First published aftcr having received the assent of the Governor in the 

"Gtcjnrut Goverf~rt~et~f Guzette" on the 17th August. 1972). 

An Act further to amend the Bombay Motor '?el~icles (Taxation of Passcugers) 
Act. 1958. 

Lt is hereby erlactcrl in the Twenty-thrd Year of the Republic of India as 

idlows :- 

1. (1) This Act may be called the Bombay Motor Vehicles {Taxation of :y tit 
Passengers) (Gujarat Amendment) Act, 1972. oomrnen 

ment. 

(2) It shall come into force on such date as the State Government may, by 

notification in tile OflicicJ Gnzette, appoint. 
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Amondmeut 2. In the Bombay Motor Vehicies (Taxalion of Passcngers) Act. 1458 (liere- fiorn. 
of wation 3 . LXVlI 
of B ~ ~ ,  ]rafter refcrred to as "the pri~incipal Act"), in sub-section ( I )  of sectiou 3,  lor the ,f 
LXVu of words "twenty three p r  cent" the words "twcuty five per ccnt" shall be substi- 19i55. 
l9#. 

tu ted. 

3. In the principal Act, in sub-section ( I )  of section 3A. for ;he words 

beginning with the words "Where the exciusive fare does 11ot cxced  seventy six 

paise, nil" and ending with the words "And for every scveniy seven paise or part 

thereof in excess of three rupees and scvcn paise, five paisc.". the foHowing shalI 

bc substituted, namely :- 

"Where the excIusive fare does 1:ot cxuccd sev;.i:ty four pnise, r:i l  

Where it exceeds seventy four paise but does riot cxcccd o~h: rupee al:3 

forty nine paise, five paise; 

Where it exceeds one rupee and forty nine paise but does not cxcced two 

r u p s  and twenty four paisc, tci~ paise; 

Where it excccds two rupees and tw:.!liy f our  pnlsc b:!t does i:ot exucid 

two rupees and ninety nine paise, fifteen paisc; 

And, for every seventy five paise o r  par1 ~l~ereof in cxc;.::s of t\:,o rupees ~ : ; d  

ninety nine paise, five paise.". 

Amendment 4. In the ScheduIe to the principal Act, for item No. (21. tire foIlowing sllall 
of Schedule 

B ~ ~ .  be substituted, namely :- 
LXYII of 
1868. 

"(2) a municipality constituted or deemed to be constituted under thr Gaj- 

Gujarat Municipahties Act, 1963,". 
3.1 nr 
IGV,!, 
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PART IV 
Acfs of the Gejarat Legislature and Ordinances promulgated and 

Regulations made by the Governor. 

The followitlg Act of the Gujaraf Legislature having bee11 nssentecl to I)! the 

Gover~~or on the 4th July, 1977 i s  hc1.c b~r  pitblished for gc11er;ll information. 

S. L. TALATr, 

Secretary to the Government of Gujitrat, 

1.egal Department. 

GUJARAT AC'1' NO. 6 OF 1977. 

(First published after having received the assent of the Governor iu 11ic 

"Gtrjc~rt~t Goverrlnrcnr Gnzeflc" on tllc l l th July, 1977). 

An Act further 'to amend the Bombay Motor Vel~icles (Taxation of 

Passengers) Act, 1958. . 

It i s  hereby enacted in the Twenty-eighth Year of the Republic of Iridia ar 

follows : - 

1. p) This Act may be called the Bor~lbay Motor Vehicles (Taxation of short t,tlr 

Passengers) (Gujarat Amendment) Act, 1977. and cemmtn- I 

cemmn t . 
(2) .It shall come into force on such date as the State Government may, by 

rtotXtc~tion in the Oficiol Gazerre, appoint. 



Inu~rtion of 
n m  ssction 
98 of Born. 
LXVU of 
1068. 

2. In (lie Bombay Motor Velliclcs ~l-:~xsiiun oi Passengers) Act, 1958, 

(hereinafter referred to 3% "tile principal Act"), ceclion 9A sl-1::II bc rznumbered 

as section 9AA and bcrore section 9AA as so ~ ~ ~ ~ i ~ l n b c r c d ,  the fullowil~g section 1961 

>lialI be inserted, namcl y : 

LLabiliV ~f 
operator to 

"9A. ( l )  W1lcl.c ( l ~ c  w l i ~ k  01' po~livll uf t l ~c  ias  l!ay;tl)lc t o  tl~e Stale 

pay int~reat .  Gover~uiient ill rcspcct of ally stilgc cai-ri;!gc i t l  p!lrsrl;ioce ol scct iori 5,  section 
6 or section 7 has not been paid in limc, :!:: oycrntor shall be liable to pay to 

the State Government simple interest at twelve Frcent  per annum- 
. ,a ;>:. 

(a) on the outslarldit~g sum of Ihc t;ix payable in pursuance of section 5, 
from the date prescribed under that scclion for t h e  payment of such tax, and 

(b )  on Ihe outstanciing sum of tlic tax ~'l;iy:!l~le in pursu;iuce of zeclion 6 
or sectioll 7, fro111 the day n c x l  ailel llle cli1)jiy or t i l c  pc~.iotl of f i f tcen days 

referred to jii sub-scction (2)  or secrioti 9, 

until the date of such paymait:  
; # - . : . & , -  

Provided that the amouilt of ililercst payahlc rrt~der l l ~ i ?  sub-section ~ ' lo l l  in 

no case be less than five rupees. 
\ 

(2) Where the whole or a l l  ;)cl~lio~l uf i r ~ l c ~ c \ t  payable to tllc State 

Government in pursuance of sub-scction tl) has 11ut bcr-11 paid,  the ?'ax Officer 

shall serve on the operator a notice or clcmntid for t l ~c  ninount c+E intcrest payable 

to the State Government. 

(3) If the amount oC interest spccificd in thc ilotice of de~r laud  served' under 
sub-xcctiorl I.?) is not pair1 to lhc s1:hlc Gr'.\.ur'r11!14.!,1 : r , i l l l i ! ~  i i l ' f r : . > 1 1  d,!y, I'ro:ll  he 

date on which such r~otice is srlvctl. tllc :illlol!nt aT iil!:i-cst sI1;~ll 11: rccp\-cr;jble 

froni the operator as arrcars of 1n1id rcvcnoc. 
b, 1. ', -, 

(4) Nofwithstaudil~g anytliii~g contaii~ctl in sub-scction (3, the provisions 

of sub-sections 1171 iilld 13) of scctiorl 9 .;h:~ll, SO f:~r ;IS 111fi~ h ~ ,  ~I!)DIv ill r~:spect of 

the recovery of the amount of jntcrcsr sf~cifictj in tlrc rloticc of dc~nand served 

under sub-scc-tian (2) 3s they npply in respect OF recollcry of tllc tax.". 

Amal~rlment 3. 111 sectioi~ !)A/\ I11c ill~'ip;11 11~1, :IS c o  rt11~1111Il:rr'tl. - -  

of aeotio11 
QAA of B O I ~  . 

- LXVII of ( I )  - for tile words a ~ l d  bl-ockets ''lib: a m o ? l ~ ~ t  P!' lax :~nd penally ( i f  :u~p)" 
1968. occurring at two pl:lccs, the words anti brackets "Lhe amoun! of tau, penalty 

alld intercst (if ally)" shdl Ix substittrlcd; 

( 2 )  jn the proviso, for the word?, brackets and fi!:urc\ "untIcr s~rb-section ( I )  

of section 9". thc words, brackets, figurcc .111(1 IrIter "li~lder ~ t ~ h - s e c t i ~ n  ( 1 )  of 

section 9 or, as the case may lx, tinder sllb-wctio)~ (2) OF scclion 9A" shall h 
substituted. 
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4. In clause (a) of sectioll 10 of the prirlcipal Acti- Ammdm~nt 
of wtim 10 
of Born. 

(1 )  for the words "tax or penalty" occurring at two places, the words "tax, L X ~  of 

penalty or interest" d ~ a l l  be substituted; 1968. 

(2) for the word and figure "section 9", the words, figures and letter "seciion 
9 or section 9A" shall be substituted. 

5. h sub-section (1) of section 11 of the principal Act, after the words and Amelldruent 

figure "under section 9". the words, figure and latter "or under section 9A" shall ;' a c a ~ ~ ~ ~ l l  

be inserted. LXVII of 
I958. 

PRIt*'IID .4T TllE GOVLRhWENT CEMXAL PRESS, ~.WH~NAGAK. 
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Separate paging is given to this Part in order that it may be filed as a 

separate Compilation. 
- 

PART IV 
Acts of the Gujarat Legislature and Ordinances promulgated aud 

Regulations made by the Governor. 

The follo~ing Act of the Gujarat Legislature having h e n  assented to by the 

Governor on the 1st April, 1982 is hereby published for general informaticn. 

J. P. VASAVADA, 

Joint Secretary to the Government of G ~ j n r a t ,  

Lcgal Department. 

GUJARAT ACT NO, 19 OF 1982 

(First published after having received the assent of the Governor in the 

"Girjamt Go~erument Gazelte" on the 1st April, 1982). 

At1 Act further to amend the Bombay Motor Vehicles (Taxation of Passengers) 
Act, 1968. 

It is hereby enacted in the Thirt,y-third I'rar of t.I~t! Republic of Iudia as 
follows :- 

1. ( I )  This Act may be called the Rornbny Motor Vehicles (Taxat.ion of shor l i i  

Passengers) (Gujnmt Amendment) Act, 1982. 
and Commence- 
ment. 

(2) 'It shall come into force on such date as the State Government may, by 
notiGcation in the Official Gazeite, appoint. 



Amedmant 2. 111 the Bo:nbay JIutor Ve!;ic!zs (Tasatiuil of Fassellgers) Act, 1958, i n  Roln. 
cf eectian 2 wGtiOI1 2,- LXVIl 
of %om. of 
L X v H  a * f  1068. 
19Ei8. ( 1 )  for clause ( I ) ,  tho follow in^ clalise shall be s~ibstituted, namely : -. 

"(4) 'operator' means any ~)erson whose wamc is entered in the. permit 
as the holder thereof a11d where stage carriage is usod or causer1 or al1011-ed 
to  be uscd without :l pcrn~i t  inclurlcs n person in whusc name that  vchicltl LV Of 
is regidkred under the 3Intor Vehiclcs Act, 1939, or any per so^ having the 1939. 

possession or colltrol of such vehicle; anti 'to operate' s l d l  bc co~lstrued 
accordingly;"; 

( 2 )  in clause (7) thc ~70rds "or otl~er ~ ~ n n i b ~ ~ s "  shi~ll 1)c deleted. 
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Separate is given to this Part in order that it 
may bk- filed as a Sepamte- Compiiation. , 

PART- IV 
Acts of the  jarat at Legislatun and Ordinances promulgated 

and Regulations made by the Governor. 

The following Act of the Gujarat Legislature, having been assented to by 
the Governor on the 2gm March, 2003 is hereby published for general 
information. 

V, M. KOTHARE, 
Secretary to the Government of Gujarat, 

Legislative and Parliamentary Affairs Department. 

GUJARAT ACT NO. 11 OF 20Q3. 

(First published, after having received the assent of the Governor in 
the "Gujarat Government Gazette", on the 31" March, 2003). 

AN ACT 

further to amend the Bombay Motor Vehicles (Taxation of Passengers) I 

Act, 1958 

It is hereby a~acted in the Fifty-fourth Year of the Republic of India as 

follows :- 

1. ( I )  This Act may be called the Bombay Motor Vehicles (Taxation of Shonlh* and 

Passengers) (Gujarat Amendment) Act, 2003. -1 

(2 )  It shall come into fom at once. 

Born. L W U  2. In h e  Bombay Motor Vehicles (Taxation of Passengers) Act, 1958 (hereinafter Amendment 
of 1% 

I -..- referred to as "the principal An"), in section 2, in clauses (41, (61, (7) and (lo), for the ~f~~ 2. 

1~ af 1939 words and figures "the Motor VehicIes Act, 199" wherever Ley  occur, the words and lkaLXVI1 

9 f 198% - figures "the Motor Vehicles Act, 1988" shall be substituted. 
d 1958. 

;V F:w 17-1 12-1 - .  



Amendment 

of d o n  14 
or 3om. 
wll d 
x958. 

'5'1J3.uN GOC%RkJMENT GAZE'T'TE, EX., 3 1-3-2003 [PART IV 

3 In the principal Act, in section 3, in sub-section 121, fort~words " n e m t  q y a  
paise, fractions of half a nays paise and over being cauntsd as one and less tt~an half 
being disregarded", the words "mm.st rupee, the fraction of a r u p  not exceeding 
fifty paise shd be ignored and the fraction of a rupee exceeding fifty paise shatl be 
taken as a rupee" shdl be substiluted. 

4. In the principal Ad, in section 14, in sub-section (2), for the words and figures v of 18%. 

"Cde of Criminal M u r e ,  1898". d~ words and figures "Code of Criminal Pmdure. 0~1974. 

1973" shall be substituted. 

Government Central Press, Gandhinagar. 
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